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2.

JUpGMENT

The genesis of this criminal trial traced back to a first information statement or

ejahar lodged by informant wherein it is stated that on 30110121at about 8 p.m.

at Hahkhati village, he along with his father was there in the paddy field to guard

the crops from the elephants as the elephants were damaging their crops. After

sometime when the elephants were proceeding then the informant lit the fire to

chase the elephants away. But on seeing that the accused asked them why did

they light the fire and by saying so accused struck a blow in the head of

informant's father naniely Baloram Munda with sharp weapon and caused grevious

injury. Then the informant brought his father back home and took him for

treatment and later filed this case.

On receipt of the FIR, the O/C of Dholla Police Station registered a case bearing

Dholla Police Station No. 7412020 under section 3251506 IPC. The case was

investigated by the I.O. Later on completion of the investigation LO. submitted

charge sheet against the accused under Sections 3241506 IPC .

3. After the charge sheet was filed the case was made over to the file of this court.

Accordingly after taking cognizance of the offences summons was issued to the

accused. On receipt of summons the accused appeared before the Court and they

were released on bail. Copies of relevant documents were furnished to the other

accused persons under section 207 of Cr. P.C. After hearing the learned counsels,

the charges u/s. 3241506IPC were framed, read over & explained to the accused

to which he pleaded not guilty and claimed to be tried.

4. In support of the case, prosecution examined one witness. After closure of

prosecution evidences statement under section 313 of Cr.P.C. is recorded. All the

incriminating materials found during prosecution evidence were put to the accused

and same were of total denial. Defence declined to adduce evidence. Heard the

argument put forwarded by the learned counsels for both the sides as well as

/gone through the evidences available on record.
,/
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5. Points for determination.

Whether on 3O/7O/27 at about I p.m. at village at village Hahkhati

the accused voluntarily caused hurt to Baloram Munda by means of a

sharp weapon and thereby committed an offence punishable u/s.324

IPC?

Whether on the same date, time and place the accused criminally

intimidated the accused person with the fear of iniury and thereby

committed an offence punishable u/s.506 IPC?

Discussion, Decision and Reasons thereof:-

Pw.1 Bikram Munda deposed that he was the informant of this case and he knew

the accused person. He said that about 2 years back he along with his father

were chasing elephants at paddy field. As the elephants turned towards the

paddy field of the accused he started abusing them by saying they intentionally

chased the elephants towards his fields. Then the fight turned into dash and pull

and as it was dark his father fell over the fencing and that caused injury in his

head. Hence out of anger he filed this case. During cross^ examination he said

that the matter is settled between them and he had no intention to proceed with

this case further. He also admitted that he had no objection if the accused are

acquitted.

PW.2 Balaram Munda being the victim deposed similarly with that of PW.1 and

said that due to darkness he fell down and caused injury in his head. During

cross- examination he said that the matter is settled between them in village

meeting and he had no intention to proceed with this case further. He also

admitted that he had no objection if the accused are acquitted.

8. From the above discussions it appears that both sides admittedly had some spat

on the date of incident. But the informant or the victim did not state that the

,/ accused caused the injury to him. The PW.2/vicitm instead said he fell down

ffiX 
during the spat and that caused the injury. The PW.l/informant also admitted the
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said fact. They did not utter a single word that the accused caused the injury to

the victim and thus they did not support the contents of the FIR in any manner.

9. Thus from the above discussion it appears to me that there is no sufficient

evidence before this court to hold the accused guilty under the alleged offences.

Not a single witness was examlned to show that the accused had committed the

offence as alleged in the FIR.

10. Accordingly the accused is acquitted of all the charges as the prosecution failed to

establish the case against the accused beyond all reasonable doubt and he is set

at liberty fotthwith.

. Bail bonds of the accused are extended for another six months as per Section

437-A of Cr.P.C.

Given under my hand & seal of this Court and delivered in the open Court on this

25th day of February ,2022 at Chapakhowa, Sadiya.
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LrsT oF PROSECUTION/ DEFENCE/ COURT WITNESSES

A. Prosecution:
NATURE OF EVIDENCE

(EYE WITNESS, POLICE WITNESS,EXPERT

WITNESS, MEDICAL WITNESS, PANCH

LISToFPRosEcUTIoN/DEFENCE/couRTEXHIBITS
A. Prosecution:
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WITNESS, MEDICAL WITNESS, PANCH
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;JJt;;. cri''. rkhowa
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D. Material Object:
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nil nil
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